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Problems being faced lay the Paddy
Growers in the country
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SHRI VISHVJIT P. SINGH (Maha-
rashtra): Sir, I would like to associate myself
with it.

DR. YELAMANCHILI SJVAJI (And-ra
Pradesh): I also want to associate myself with
it. This is a very important matter.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): I know that Shri Vishrjit P-Singh,
Shri Siviji, Shri Lather, Shri Ram Niareshji
and many others want to associate themselves
with him. Fortunately, the Minister concerned
is also here and Mr. Jakfaar will take note of
it. He is reacting.

THE MINISTER OF AGRICULTURE
(SHRI BAURAM JAKHAR): This has to be
put before the Cabinet. It is a very good
positive suggestion for the improvement of
farmers' economic conditions. I agree with
this.

Irregularities committed in the purchase
of paints by the Railways.

SHRI K. G. MAHESWARAPPA
(Karnataka): Mr. Vice-Chairman, Sir, in this
special mention, I am raising a very serious
irregularity in the purchase of paints by the
Western and the Central Railways. In fact, the
total annual purchase of paints exceeds Rs. 25
crores. Gn painting the passenger coaches,
the
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Western and the Central Railways are
spending mare than Rs- 25 crores every year.
There is a serious scandal in regard to the
purchase of paints from a particular
manufacturing company, namely Advance
Paints. The passenger coaches are painted
with IS 2932 specification paints. This kind of
paint is manufactured by very few companies.
As the railway coaches have to move from
one end to the other end of the country and
have to pass through different climates, the
Railways have to take specific care to see that
the paint utilised is of good quality and is
durable. The normal period of such test is
spre-ed to three years. The ICF has been
entrusted with the job of testing and
approving of the IS 2932 quality paints-After
carrying out these extensive tests the cost of
which is borne by the respective firms, the
ICF has issued a list of manufacturers whose
paints were found within the norms required
for use in railway coaches. I have got a list
also. I am forwarding all the documents to the
Railway Minister for action.

A company from Bombay M/s. Advance
Paints had managed to supply the IS 2932
paint to the Central and the Western Railways
without being on the approved list. This could
not have been possible without the links of the
company with concerned officials. When
these irregularities were brought to the notice
of Shri George Fernandes, the then Railway
Minister, he issued instructions to the Zonal
Railways vide his letter no.
90/V4/CH/ST/T7T/CA(III) dated 27th August
1990 to follow strictly the policy of the
Railway Board in ordering paints only from
the approved suppliers. Since M/s. Advance
Paints were not on the approved list, the Cen-
tral and the Western Railways had to stop
procuring paints from them. After realising
that the company can no longer manipulate
the sale of their paint to the Railways, M/s
Advance Paints applied to the ICF and offered
their paints for IS 2932 trial. The trial process
should normally be spread over a period of
three years. But without watching their
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performance, without tesing the quality, the
name of the company has been included in the
list of companies, to supply paint.

On a perusal of the said test report it can be
seen that gloss retention value was not up to
the required standard and it did not even agree
with the NTH certificate. When this was the
result in the very first trial, the paint could no
longer be put to further test. Thus on the basis
of the trial conducted, the company cannot
find place in the list of approved
manufacturers but by overlooking these
important requirements, the concerned
authorities have chosen to include the name of
M/s Advance Paints in the list of approved
manufacturers vide their letter dated 24-9-90.

It can, therefore, be concluded that M/s
Advance Paints have been favoured by
throwing all the norms and instructions from
the Railway Board to wind. This cannot
happen without receiving a huge amount in
consideration and therefore, this is a fit case
for proper investigation to unearth the scandal
so that the guilty people are identified and
punished. It will act as a deterrent to such
tendencies. I have got the documentary
evidence and with the permission of the Chair,
I am passing them on to the Railway Minister
with a request that he may please look into
this matter and set right the things.

Need to provide adequate toorism facilities
around archaeological sites in VHisba and
Raisen districts oC Madhya Pradesh
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